
       COURT OF PRINCIPAL SESSIONS JUDGE SRINAGAR  

                                               ********* 

                                                                  Present:- Abdul Rashid Malik 

JO Code   : JK00026 
CNR No. JKSG  

File No.     :                       

D.O.O    :                               05-05-2020 

________________________________________________________________ 

 

In the case of:-  

          Ghulam Nabi Sheikh Alias Kalla 

          S/O: Habib Ullah Sheikh 

          R/O: Sheikh Colony Tujigari Mohalla Nowhatta 

 

                                                  (Applicant/Accused) 

                                                                     

                          V/S 

     State through Union Territory of Jammu and Kashmir 

     Through police station Nowhatta 

     FIR No. 08/2013 U/S 8/20 NDPS Act.  

                                                           (Respondent)  

                                                                       

In the matter of:  

Application for and on behalf of the accused for recalling of the production 

warrant issued by this Court to the Superintendent District Jail Kupwara for 

production of the accused before this Court. 

________________________________________________________________ 

Appearing Counsel: 

Counsel for the accused 

PP for the Union Territory of J&K 

 ______________________________________________________________ 

                                                        

                          O R D E R 

 

The Counsel for the accused namely Mr. Arzaan Ahmad Dar has filed the 

instant application through Video Conferencing stating therein that the 

accused was detained under Public Safety Act under the order bearing No. 

Div-Com�K�/76 of 2019 dated 17-04-2019 and is presently lodged in 

District Jail Kupwara. It is stated in the application that the period of detention 

of the accused has expired as he has undergone the period of detention 



envisaged in the order of detention. It is also stated that the accused has 

already been released on bail in FIR No. 8/2013 u/s 8/20 NDPS Act regarding 

which the challan is already pending in this Court. It is submitted that this 

Court has issued a production warrant and directed the production of the 

accused on 17-06-2019. It is also stated that due to the production warrant 

issued against the accused, he has not been released. It is prayed that the 

production warrant may be recalled with a direction to the Superintendent 

District Jail Kupwara to release the accused. 

Report was sought from the Superintendent District Jail Kupwara through 

virtual mode, wherein it is mentioned that there are three challans pending 

against the accused in the Courts of Learned Principal Sessions Judge 

Srinagar, Learned 1st Additional Sessions Judge Srinagar and Learned 3rd 

Additional Sessions Judge, Srinagar in which the trial is going on in the 

aforesaid Courts. 

The Learned PP has submitted that the accused has been released on bail 

in FIR 08/2013 in the challan pending before the Court of Learned Principal 

Sessions Judge, Srinagar. He has further submitted that he has no information 

as to whether the accused has been released on bail in the other two FIR�s 

bearing No. 64/2014 and 67/2017 P/S Nowhatta U/S 8/20 NDPS Act challan 

whereof are pending in the Courts of Learned 1st Additional Sessions Judge 

Srinagar and Learned 3rd Additional Sessions Judge Srinagar 

I have carefully perused the record. 

 As per the report of the Superintendent District Jail Kupwara, the accused 

has already undergone the detention as per the Public Safety Act under the 

order bearing No. Div-Com�K�/76 of 2019 dated 17-04-2019  and at present 

there is no any other  detention order in force against the accused, as per the 

aforesaid report. 

  The submission of the Learned PP that the accused has been released on 

bail in the challan pending in this Court is also taken on record. 



In view of the above, Superintendent District Jail Kupwara is directed to 

release the accused in case the accused is not involved in any other case. It is 

also directed that Superintendent concerned before releasing the accused shall 

also verify as to whether the accused has been released on bail in the other 

two FIR�s mentioned herein above. 

The Counsel for the accused shall take necessary steps to ascertain as to 

whether the accused has been released on bail in the other two FIR�s and 

shall take necessary steps accordingly. 

The application is disposed off in terms of the above and in case the 

accused is released, he shall appear before this Court on 19-05-2020. In case 

the lock down continues, then the accused shall appear before this Court 

immediately after the lock down is over. Digitally signed copy of this order 

shall be transmitted to the Superintendent District Jail Kupwara through 

virtual mode forthwith. 

 

Announced:                                (Abdul Rashid Malik) 

 05-05-2020                             Principal Sessions Judge 

                                             Srinagar  
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